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/  / ^NTRAL M)MINISTRgTIVE TRISUmL. Jft^ALPUR BENCH

CIRCUIT Câ MP t INDO^

Q riq in a l i^pplicat l on No.221 of 2001 

Indore, th is the 13th day of A p r i l ,  2004

Hon'bis Sh ri M.P.Singh -  Vice Chairman 
Hon‘b le  Shri Madan Mohan -  J u d ic ia l Mentoer

1. H ira la l B abu la l, aged 46 years, D ie se l A ss istan t, 
r/o 34, R a jiv  Nagar, Ratlani MP,under CTCC Ratlam.

2
Mukesh Nagar, Aged 40 years, D ie se l Assistant,under  
CTCC Ratlam,R:/o 197,Gandhi Nagar,Ratlam MP

3. Daulatram s/o Onkarlal# aged 36 years, D^iesel A ssistan t,
R/o P&T Colony, Laxmanpura,Rat lam MP.

4. R a^hhod la l Devram, Aged 40 years, D ie se l Assistant*
R/o 228-C,Alkapuri,Ratlam MP

5. Mahendra singh Repusudan singh aged 44 years, D ie se l  
A ssistan t, Indra Lok Nggar, Ratlam.

6. Sa jjansingh  G h is a la l ji ,  aged 43 years, Ddesel 
A ssistan t, P&T Colony, Laxmanpura,Ratlam

7. Sanjay R.Devekar, aged 41 years, D ie se l A ssistan t,
Ratlam,R/o Gandhi Nagar,Rat lam MP _ AiPpLi CANTS

(By Advocate -  Shri A .N .Bhatt)

Versus

Union o f India  & others represented by

1. General Mangger^W.Rly.Head Qxiarter O ffic e  ,
Churchgate, Mumbai.

2, D iv is io n a j R a il Manager,Western R^ilwa^ Ratlam
; ^  -  RESPONDENTS
(By Advocate -  Sh ri Y.I.Mehta.Sr.Advocate ^ssisted  bv 

S h ri H.Y.Mehta)

O R D E R (Q ra lj 

By M,P«S.inqh, V ice Chairman ~

By f i l in g  this the applicants have claimed multiple 

reliefs.However, at the time of arguments, the learned counsel 

fo r the applicants haS submitted that for the present the 

applicants do not press any other r e lie f  except the r e l ie f

claimed by the applicants with regard to seniority . We,therefore,

consider this QA only in respect of the r e l ie f  with regard to  

seniority.



I*.
( 2, The b r ie f  facts of the Case are that the applicants 

were in i t i a l ly  appointed as Khallasi/C leaner in Loco Shed, 

Ratlam. They were promoted aS Ilnd Fireman in  the year 1995,

They were posted aS ^^ssistant on adhoc bas is  on 19,3,1996 and 

since then they are working as such. They had a lso  paSsed the 

se lection  test o f E le c t r ic a l A ssistant on 26,9,1997,

2,1 According to  the applicants the sen io rity  lis t ,is s u e d

by the respondents does not co rrec tly  show the sen io rity

position  of the applicant^ The contention of the learned 

counsel fo r the app licant is  that sen io rity  o f the applicants

should be fixed  according to  the panel position  on the bas is  

of the se lection  made fo r the post of Fireman Grad© I .

3, The learned counsel fo r  the respondents has stated that 

J^e modernisation^being done in the Railways,

D iese l/ loco  sheds have been closed . The persons who became 

surplus have been absorbed a ft e r  g iv ing tra in in g  as required

under the ru le s , According to  him# the persons who were senior
1

to  the applicants and those who were declared surplus and 

absorbed along with the applicants in the grade of Fireman 

G rade-II Htve been ^ssigned their sen io rity  as per the

instructions issued by the Railv/ay Board, The learned counsel

haS further contended that the applicants are claim ing sen io rity

over employees who have not been made parties in th is  0̂ =̂ ,hence

the present OA is  not maintainable on the ground of non^joinder 

of parties .

4, We have heard both the learned counsel at great length.

In the facts and circumstances of the Cgse, we deem i t  

appropriate to  d irect the applicants to f i l e  a fresh  detailed  

representation ,w ith in  a period o f one months from the date of 

rece ip t of a copy o f th is order,to  the respondent no.2 i .e .  

the D iv is io n a l Railway Manager, Wes tern Railway,Rat lam. We do 

so accordingly. I f  the applicants comply with th is  d irection ,

the respondent no.2 is  d irected  to  consider the fresh
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representation of the applicants, and a lso  consider th is Cft. 

as part of the representation, and dispose of the same by 

passing a d eta iled , reasoned a.nd speaking order,w ith in  a 

period o f four months from the date of rece ip t of a copy of 

the fresh  representation, s t r ic t ly  in accordance with ru les  

and laW.

5« In the re su lt , the QA> is  disposed o f in the abo\re terms, 

No costs.

,  ^  ^
(M-,dan Mohan) (M.P.Singh^
JiJdicial Member V ice Chairman
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